¢

1
LOK/INQ/14-A/19/2014/ARE-11

BEFORE THE ADDITIONAL REGISTRAR, ENQUIRES-11
KARNATAKA LOKAYUKTA, BENGALURU
ENQUIRY NUMBER: LOK/INQ/ 14-A/ 19/2014
ENQUIRY REPORT Dated: 17/05/2018

Enquiry Officer: V.G.Bopaiah
Additional Registrar Enquiries-11
Karnataka Lokayukta, Bengaluru.

Khkkdkki

Delinquent Government Official No. 1: Sri. Sharanabasappa
(name  written by  him as
Sharanabasappa on the note sheet
on 01/03/2017)

Discharged dutics  as Secretary,
Bendebemballi Grama Panchayathi,
Shahapura, Yadagir District during
2008-2010.

Due for retirement on superannuation
on 31/03/2026.

Delinquent Government Official No.2: Sri. C.N.Sulepetkar

(Name written by him as C.N.
Sulepethaker on the note sheet on
24/11/2016)

Discharged duties as Executive
Officer, Taluk Panchayathi,
Shahapura, Yadagir District from
09/11/2007 to 23/10/2008.

Retired on superannuation on
31/08/2017.

Delinquent Government Official No.3: Sri. Palla Narasimhareddy
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(Name written by him as Palla
Narasimhareddy on the note sheet
on 11/01/2017)

Discharged duties as Executive
Officer, Taluk Panchayathi,

Shahapura, Yadagir District from
05/01/2009 to 11/05/2010.

Retired on superannuation on
30/09/2014.

Kkkk

1. During the year 2008-2010 Delinquent Government Official
No.1 (in short, “DGO-17) by name Sharanabasappa was working
as Secretary, Bendebemballi Grama Panchayathi, Shahapura,
Yadagir District. He is due for retirement on superannuation on
31/03/2026. Delinquent Government Official No.2 (in short,
“DGO-2”) by name C.N. Sulepetkar (name written by him as C.N.
Sulepethaker on the note sheet on 24/11/2016) was working as
Executive Officer, Taluk Panchayathi, Shahapura, Yadagir District
from 09/11/2007 to 23 /10/2008. He retired on Superannuation
on 31/08/2017. Delinquent Government Official No.3 (in short,
“DGO-3”) by name Palla Narashimhareddy was working as
Executive Officer, Taluk Panchayathi, Shahapura, Yadagir District
from 05/01/2009 to 11 /05/2010. He retired on superannuation

on 30/11/2014.

2. Facts which necessitated to initiate the present inquiry
proceedings may be stated in brief. Complaint dated 24.3.2011
in FORM NO.1 of the complainant by name Mohammed
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Sirajuddin, resident of Abhishyala Village, Shahapura Taluk,
Yadagiri District came to be registered in COMPT/ UPLOK/GLB-
90/2011-ARE-6. The said complaint is accompanied by affidavit
in FORM NO.2 of Mohammed Sirajuddin. The complaint is also
accompanied by the complaint in a plain sheet signed by
Mohammed Sirajuddin and also one Parvathareddy resident of
Bendebemballi, Shahapura Taluk, Yadagiri District.
Misappropriation of funds granted during 2008-09 and 2009-10
under Indira Avasa Scheme for construction of houses and under
Rural Ashraya scheme is the prime allegation levelled in the
complaint. In exercise of the powers conferred upon under
section 9 of The Karnataka Lokayukta Act, 1984, Hon’ble
Upalokayukta-1 Karnataka took up investigation and entrusted
the matter to the Chief Engineer, Technical Audit Cell, Karnataka
Lokayukta for probe. The Chief Engineer attached to Technical
Audit Cell, Karnataka Lokayukta entrusted the matter to
Sri.H.R.Narayana Rao (hereinafter will be referred to as
“Investigating Officer”) for investigation. Thereafter, the
Investigating Officer conducted investigation which unearthed
that during the tenure of DGO-1, along with one Khasim Sab the
then President of Bendebemballi Grama Panchayathi, Shahapura
Taluk, Yadagiri District and one Smt.Saidamma the President of
Bendebemballi Grama Panchayathi joined hands and
misappropriated a sum of Rs.60,20,792/-. Investigation also
unearthed that DGOs-2 and 3 have failed to conduct periodical
inspection of records and therefore, DGOs 2 and 3 arc also

responsible for the said misappropriation.
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4.2) On the basis of the materials on record, Hon’ble
Upalokayukta-1 Karnataka, prima facie arrived at conclusion that
DGOs 1 to 3 along with the then President Sri.Khasim Sab of

Bendebemballi Grama Panchayathi and also Smt. Saidamma the
then President of Bendebemballi Grama Panchayathi are

responsible misappropriation of funds and accordingly, in
exercise of the powers conferred upon under section 12(3) of The
Karnataka Lokayukta Act, 1984, recommended the competent
authority to initiate proceedings against DGOs 1 to 3 for
misconduct within the purview of Rule 3(1) of The Karnataka
Civil Services (Conduct) Rules, 1966 and to entrust the inquiry to
the Hon’ble Upalokayukta Karnataka under Rule 14-A of The
Karnataka Civil Services(Classification, Control and Appeal)

Rules, 1957.

9 ®. Subsequent to the report dated 21.8.2013 under section 12(3)

of The Karnataka Lokayukta Act, 1984, Government Order
bearing No.mowes/332/mm050/2013, Bongwd, O=v03:16.11.2013 has been

issued by the Under Secretary to the Government of Karnataka,
Department of Rural Development and Panchayath Raj entrusting
the inquiry against DGO 1 to the Hon’ble Upalokayukta,
Karnataka under Rule 14-A of The Karnataka Civil Services
(Classification, Control and Appeal) Rules, 1957. Government
Order bearing No: mewss/213/0%¢/2013, Bonewd, Hm08:26.12.2013 has

been issued by the Under Secretary to the Government of
Karnataka, Department of Rural Development and Panchayath
Raj entrusting the inquiry against DGOs 2 and 3 to the Hon’ble
Upalokayukta, Karnataka under Rule 14-A of The Karnataka Civil
Services (Classification, Control and Appeal) Rules, 1957.
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Subsequent to the above Government Orders, Order
No.LOK/INQ/14-A/19/2014, Bengaluru, Dated 13.1.2014 has
been ordered by the Hon’ble Upalokayukta-1 Karnataka
nominating the Additional Registrar, Enquiries -3, Karnataka
Lokayukta, Bengaluru as Inquiry Officer to frame charges and to
conduct departmental inquiry against DGOs 1 to 3.

) 6 Articles of charge dated 29/01/2014 at Annexure -1 which
includes statement of imputation of misconduct at Annexure-II
framed by the then Additional Registrar, Enquiries -3, Karnataka
Lokayukta, Bengaluru is the following:

“wRwor-1
BecTpdecTs I - 1L
3¢ BOWAT, OO FoODFTSF, S0RWOWSY, TR TOLWOWS, STOTNAT

ToORD, 0IRTNO BY, I, 33F 3, TOIOPY QOFE T3, 30e0R;

1) oogden® TROR WA s DODWI, WORHRD WWS T, QT0F
02/06/20083 &0 11/05/20063 SpRERewNod  sord  (9) (R) o
TODPINER  TEO =8y B 3PTOBOZ BOTWOW T DWNGE  DBIOBD

RV,
ITTROD B0TONT O 8%.7,500-00 |
RACTE WOTVOND »O3B 02.10,000-00
PORES RNTHODW OB 8%.10,000-00
DS TRF BNTICRTNRPA WORT, ATGRRTATY 8%.7,500-00
20b3) dﬁ).BS.OOO—-GOJ
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2) BOOTVTT®, DJ0T 11-05-200638 SR D008 TEs so@d: }(5) (3) O
TTOT  POOIRBINOR  235° e ADODTY DS IVPERT  SBP  FOT
DOARTL3eB Tonwe OB ROBO3TOA egaod:oa%ga‘ﬁv&% RelePANLY Nelalovtcind

3) BoRd (5) wHIoRI(3)TY PODEOR BF Do REODTE B
BSODININTAIOVW aéssmgl TR Beo DY @oswmel a'iradéﬁumoéoﬁae,
WoDDeFTED  TIVNDTLED, I IBWERT Sl RO SONRTLIeBY, Sial
T3 03N POOI0IBHI), We3TBeR), 508T TOSeOS ©rie3ed ToRw Begen QeBT
T DFATSeRD WDONTI, msmmmvg@m

4) ToBF (5) evIsoms (4)0Q 6T DT BRTL TS FWSOH BDRRTI
TBDTBeR.

%) BoRE (6)3Q SerirAeB¥ed Woe 2.1 (£)d9 894503 IZue-24w (35
TOUT FOBY DTONGD, FEF Sw@ESew, T 2.[@)0Y I TRIDR,
SeS-240 8 JIVFLZBeD TR TROO 2.U()TY 08T TASeLFNY
TEITD,  AVF&R3eR, YT WON0T  WE 8oy 53¢ 00 NSHYR

TR BFNIT), TOABROB I DHBRRT TRATBFT), TE 3Jonsd oY

Sv3ded. (Reconciliation)

6) VO[T, TLRPD  TOPWONEOH  FVODFITIERT DHTOO0  &03W
DEOTAT  BRET  BBO3RO 8 B0TTY TOF T w0W RO NGD]
BFAT/STTINY PISNIT), TTIB TPRBD ©FT FIR  SRHOTO3I
NSNS

7) BOOFWT SOFF Ko&%3 19583 oDFeT 57803 “All vouchers and

acquittances are important doucments and shall be filed and

preserved carefully in the office concerned, when they are not
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sent elsewhere for audit in accordance with the rules” 5§ @

ROWORAT LB NYI), 3300 ATF BRI DOTD PATH, TooTWe

8) BROFLIT WOLWONT VLS (TRFD  TOWIONT SlewoMewy R éﬁéajgﬁeéo)
2ONTHNRL, 20068 WFROD (6)T QONT 4309 “TIOLOWD TVWEOP BTIETTLR,
MR BOWONTH BT DBR OFZ DB FORFTFOD R BTIITY,
T3o3peomd VYT Heow TR ToBOA deRT BT Foss DT BTO0TBI),
SHROFBITR, W) w0 T HZ),  TODFTEE ,ReEORTITY QO

3%&:;4;3.

9) [ohsH 470¢ “IoIR0RT  WLRNW DONL  ROWOPTY,  FREITTIFRY
PODFTHEOD  TOTRBTY, OB gy, GONCTORWINTO, TOHTOT
BRTFNG DO ZHod  DBIOND Q0T T RTINS 0T
FODFTEER SR 0F03PTT  KéreN eac;égaﬁ RORBITR, Clak-(eN Beasy Wy
BT TN DOTD HSFOEIRT BTHWOD R |RBITLR,” QO 3PATHETB.

10) RoDI> 488 “woNedF DLINY TSR ROWOHATOZ, WERNIR, B0
ORI  TOONFTEF B, VFT 90NCBORT  [OBT  TwWSMON z%ﬁ%ﬁ@éabq
LB DRANYSER). TOODFTEF TONR OEID B BRBSTT” DOTD &PITNIT.

Q 9 T Q D T @ )

1) woboe wwox’ 2008-09, sgod odpes 2008-09 B, YORTD YA
2009-10 (QoDTD &IOF -89, ©023e’D ~16, VOVT? @R VYFOLIN-30)
283, CRTVOV 65,38,800 /- DOWLTN WEINE 03PN, RO20G T 003NN

asdnowof\d%,

12) 2009-108¢ =OOT TRLNCEED SZOP (TR TOOH TR IHS  AN)
3RezSePBONY eﬁos%odms DTOORGINIA BT, NENERITON  2.0T3¢
DRTOD QDG BRBAY BT, DIOATHLED.
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13) S50 W0 DF.W.0 30.30195151725R Fowos ajé,goé 283° 30.860755,
860954, 860957, 860959 633339 860958 Q) HJIV0T 20/03/20093 233‘71%’3?\5%,
T33O 85 12,500/ CRTDOWNGIND, © WY, o83 BFoR ANZlele

DO eve3es) Yo,
o o

14) ¢ dewag, oI 90,000 TRTOOW msg &¢ ®eaxdodomoR 60,000/
CRTOOD T AR, PLODZINAYR IND TR mg:gsos o*é’&a*% Ted QeRTEED.

15) QDwos 13/01/201100% DB 23/03/2011 Tod aSocéaSow% MORNTOLIDCNS
IONIT  BBHDY, BRTOY, YN, deew@N, RIS W BT MRTD
ToedOF JORTN eﬁoﬁ%omw NI FPORFINSR mﬁmf&l
TE3BRU TR AYBOTD, W FOF PORFINOR DI ITRED SREZ, 3
NITR BWAT, INY B YTT 0 ZeIHOE BADJIOY Tonw BFNRDH

w'@a: Qﬁﬂd%.

16) FTERIVFINIR OIPDINIT  =o3 BOITON DTS VBN WIOTTI,
DING AT SREE, Teo DDTo3RER w@%&ao@mg@&

17)  33DR  8.22/6/201200%) 500NEITESE VOTO, ToLRFT  TOWOONS,
snbtple) CoNOANTR, TYRTO3 :’wa&%a’%, QeTy) @odas'déromms% JINTH
AT, PODPINYR TOZTOD T VENE  IRET Wi e DINT
egaom2,3\3)71%33’»0l AT AT /BBEEROTE AlyY mm@wﬁm AQADYNY  ToNw
POONPINYR Ted TSR w7 TonS 023TT, AT LADR)OQ.

18) eeRedaT wgedDBY wSeHTOS MR TWOLRONE FEIe00DY LT RYRY,
OTFEHAT DODTOTI, LoYOTS BPATHE¢O.

19) AR FOOIFINYR A 88 DROT TEOTI), FOT HOITON TONSHTI
WTARCRY, POODLINGR 707 IPFS 85 sHRod BEODD, TWIOD B3SO
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&oéd&)& 93363% S0e8eORE TP TIOFWIT 73605—‘5% BeOT  TRTOOW

60,20,792/-REI, DHTo3REN BRABTLORTVISD.

zsmmobofms REOFD WRTONTONG TP %3 BEO O3RCRING BB T0LTIT
TEOTWY e emdowéﬁ OTOIRAR VTN BRRIODT KTVLVD DT, @oee3
QTP T8  VONTPIONTTY,  YWROPA DeB  BeYEoZ  ITFD  TLOWIY
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aode 3(1) (1) vow (i) dachg ST HIFES SANGEO WO B0 83F
SonoeE  Aewmo oD (VNerTT0, JWFOP WP, DEYIN) 19578 Q00
8(iv)dod Ow. 60,20,792/— B2 TOWSTED  RTOLHTITIMNECO 903 ), Woed

cfxraee,al"uiraewe—"aoSJE\iJO1 SOERNT.

BeccponeDEs Wt — 2

B¢ 2.0F BSTWO, OO ODNFADOFBE  WOTO, URP  TOLOWS,
BFoRRT  ORR, CIRTNO BG, IWW, IIF TOORONY JOFF T, 3Re0A
67008 09/11/2007 00T 23-10-20083=33R ﬁéi—‘dzs DFmwon.  2008-09¢
O3 QoOTd @mET [IS 03RESCHRODY  FFFBROT R TOWONEN
EONRBOIOT 0*5’9@%& 020002703, TR MOR WIS AN, BoRLRT VR0
SPRAFERBON0Z BOTOAT IRET BIOIRHOW B JRATTY 3R W 20T XO
DY BOTIAT/STIINY ONSNTR, SRS SREED OFT0 FTTRD SMB[OIZ
me@&me{;ﬁeﬁﬁd&gﬁ. $o3 Jew) S 08 BRBTE 25359239 D030 T5oF 0
Slakplelatolgiatele 3,3 TEO O3ReES 9B SNORATIT BT ede Yuiedd
VTO3PEAL  HRDTHO  RRBIRWT  WR0LYO Y, e @EBR BT
QODTRBENGT, RO eed B3  XTTFD BV, Todeen
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TRABROR D), I TPOIONY ROTWRRF TRFPPITS Tone FBFa, DFONT,
WIAT D,  FFrd  PIToR ESRQT 000D SBTEROR
DIF B /DTESEION0T DSFR, TIFEIT DoN0eT Bz JoORINLD (ISBS) 1966,
dobed 3(1) (i) 00T (ili) JRODY wVET DHIFEZ FFNQO DT FIOFET
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BRCTWTRETFHRONT, WIBOONT,.
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DR 2009-1035¢ OT OOTY SR, WOBBT DR MR SFOD T
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TOWORATOB, TOVEH MOH WIS ANew, WONKRTD QRNT  @ONFRRWO0N03
TOTOAT NRFD BTS00 gém%wg TOF  TF WO RO Y
52@'@%5/6'@@@7&; cmsDeSrﬂ#r\’ocl BTONH NWRWED WO ITORH  BTVTOI
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TEYTOZ  RFOFO BT, DTSN JRREROW W), FBFX, TOIODY
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3) IOOTWOODTIT I, IVLBODY  FORWOT @WoIT ST
S0e3A, cdeemBodBoDdY 2.83), TURTOCW 65,38,800/-N¥, LN SRR
OTT ﬁéé SR  57,24,192/-  &DE DPBTY, QOQTO GF’
03¢ ONRONS) T, BOINTY T WENTE =SPBLICIT, TOVET MOY
DTE  odeeRd  JoDWT, BoNERD VBT JIFPFOAT  B[IONF RIS
BYTROD BNFIONT TOB, NACHE BNTWOPT HOT, RS BRFVONT Fog,
DI Tderer A0TOD  ARVR HRE, A7 RRVATY, wBE TN
POODITID, TRDIROW, BTV, TJEODL BT DY WOTTIY,
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@&3&@%&@%&3@@&%&3. BVBYS, BT Fowo* a%q@@o SN DRFNT,
QBE&A, RO AT BFI TBEIDT, JTFL, WFNIM, TE Jonwd
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DOTAT/STBING  DONSNIR,  ITAB  [RBRED  OFwo  IToIH
BrOToE SeeRdRgBen.

4) DY Tooredd wRHFET [o&HIoD 19583 @a’azéwci 57803 =0
ROTRODWOT Wi} HpewWTZY,  FHO0DNY  AW/FHA, BOMDREERD 903
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TORODT YORT/OD DB SFHIA) AODINWD, 20068 €500 (6)3
QODW 430 TFoT VFPIFW D) FODFBEFTIL  BTAYR R TR
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n

T0.57,24,192/-N¥, DONT3REN BRBRILOBWLITVT,  FOOFINOR A7



K

A5

13
LOK/INQ/14-A/19/2014/ARE-11

B8 00T BRI, BRRE, W IRET B85 SPOT DD T
TIROTD  BOTT, T, TOLOT  [RRTY DTB DB WRTIE
9.5.5000) BOTAT/SY, TN DBNT), TRE BIRAY DY), TR
SRHN03 SPCRZAORY.  BALROTOND  [OO AYAT 3038 ©.3.5°TT
NBTHIY, Jedeond. ©.%.5°08 ou30R) FeHO QT ITTOIPNTY Clal ]
Sowomn  oSewde  Rond oFm  medd Elotaletbvlatelelay
2QBROBDROL. 30OTORD  ROAT IV, VT caletalerc]
SONRERYL  W.RIPTH e DIFBIONTY,  PRONTRIOT
BORWODT VOB eIV OTSRETIOINTD, FOWT T, FoOF 83T
SRETIOINT FRAF 00 12(3)TRODNY X TRTTE, 5poTAY BRT0.
REO  HTTAI 2edR RFoFdw) ©.R.59-1 00T 3T @d)cgp QEDETD
RTBOD, Aoy TIO TYRD ACle DI NBSHEFIOSNTON DA,
37363 BRI,
STHO0T AW, oS B3 BRCTWBRETTS .

6. On 20/02/2014 DGOs entered appearance before the
Additional Registrar, Enquiries-3, Karnataka Lokayukta, Bengaluru
on which day when first oral statement of DGOs 1 to 3 are recorded

they pleaded not guilty.

7. As per Order number LOK/INQ/14-A/2014 Bengaluru dated
14/03/2014 of Hon'ble Upalokayukta-1 Karnataka this file has
been transferred to this section i.e., Additional Registrar,

Enquiries-11, Karnataka Lokayukta, Bengaluru.

8. In the course of written statement filed on 02/04/2014 by

DGO 2 and in the course of one more written statement filed on

w\g
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02/04/2014 by DGO 2 and in the course of additional written
statement dated 30/12/2015 of DGO 2, DGO 2 has denied the
alleged charge against him and contended that during his tenure a
sum of Rs.10,85,700/- was released towards seventy houses under
Indira Awas Scheme during the financial year 2008-09 and rest of
the amount is released after his transfer. It is contended that he
got relieved of duties on 23/10/2008. It is contented that during

his tenure he has not misappropriated funds.

9. In the course of written statement dated 07/07 /2014 of DGO
3 it is contended that he discharged duties as Executive Officer,
Taluk Panchayath, Shahapura from 05/01/2009 to 11/05/2010
and that powers of financial dealings were vested with the
Secretary and President of Grama Panchayath. It is contended that
though he was duty bound to inspect the records once in three
months he could not inspect since the concerned persons have not

placed records before him.
10. Despite opportunity DGO 1 has not filed written statement.

11. The disciplinary authority has examined the complainant by
name Mohammed Sirajuddin who filed complaint in FORM NO.I as
PW1, Sri. H. Mallikarjun who discharged duties as Executive
Officer attached to Taluk Panchayath, Shahapura during the year
2010-2011 as PW2, the Investigating Officer Sri. H.R. Narayana
Rao as PW3, Sri. R. Krishnamurthy who was working as Assistant
Controller of State Accounts at Yadagiri from the month of March

2011 to 17/07/2011 as PW4.

&



s

15
LOK/INQ/14-A/19/2014/ARE-11

12. During evidence of PW1 complaint dated nil in a plain single
sheet signed by him and Parvathareddy is marked as per Ex P1, his
original complaint dated 24/03/2011 in FORM NO.1 in a single
sheet is marked as per Ex P2, his original affidavit dated
24/03/2011 in FORM NO.II in a single is marked as per Ex P3, his
original application dated 09 /08/2011 in two sheets addressed to
Additional Registrar, Enquiries-6, Karnataka Lokayukta, Bengaluru
is marked as per Ex P4, xerox copy of application dated
23/11/2010 in a single sheet signed by P.B. Patil and
Paravathareddy Mali Patil addressed to the Officer attached to
Lokayukta office, Yadagiri is marked as per Ex P5, xerox copy of
application dated 23 /11/2010 in a single sheet of P.B. Patil
addressed to the Deputy Commissioner, Yadagiri is marked as per
Ex P6, xerox copy of application dated 23/11/2010 in a single
sheet of P.B. Patil addressed to the Chief Executive Officer, Zilla
Panchayath, Yadagiri is marked as per Ex P7, x€rox copy of
application of P.B. Patil in a single sheet addressed to the Deputy
Commissioner, Yadagiri is marked as per Ex P8, xerox copy of joint
enquiry report in two sheets dated 30/03/2011 conducted by the
Executive Officer, Taluk Panchayath, Shahapura, Tahasildar
Shahapura, Assistant Executive Engineer, Panchayath Raj
Engineering Sub-division, Shahapura is marked as per Ex P9,
xerox copy of audit report dated 29/02/2008 of Assistant
Controller, Local Audit Circle, Kalaburagi totally consisting of
thirteen sheets (while recording evidence of PW1 by the then
Additional Registrar, Enquiries-11, it is noted thal the said xcrox
copy of audit report consists of twelve sheets. Upon going through

the said document it is noticed that it consists of thirteen sheets) is
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marked as per Ex P10, xerox copy of audit report in two sheets
dated 31/07/2009 of the Assistant Controller, Local Audit Circle,
Kalaburagi is marked as per Ex P11, xerox copy of audit report
totally consisting of thirteen sheets dated 31/08/2010 of the
Assistant Controller, Local Audit Circle, Kalaburagi is marked as
per Ex P12, xerox copy of audit report in a single sheet dated
31/05/2011 of the Assistant Controller, Local Audit Circle,
Kalaburagi is marked as per Ex P13, attested copy of statement of
account maintained in State Bank of India, Khanapur UPK
Campus totally consisting of forty six sheets is marked as per Ex
P14, xerox copy of audit report dated 08/07/2011 of the Assistant
Controller, Local Audit Circle, Kalaburagi in two sheets is marked
as per Ex P15, notarized copy of complaint in two sheets dated 21-
26/07/2011 addressed to the Sub-Inspector of Police attached to
Wadagera Police Station which is filed on 25/07/2011 before the
Sub-Inspector of Police attached to Wadagera Police Station is
marked as per Ex P16, notarized copy of FIR in two sheets dated
27/07/2011 of Wadagera Police Station, Yadagiri District is
marked as per Ex P17( Total number of sheets in Exs P1 to P9, P11
to P17 are not noted by the Additional Registrar Enquiries-11,
Karnataka Lokayukta, Bengaluru while recording evidence of PW1).
During evidence of PW2 attested copy of list of beneficiaries under
Grammena Ashraya scheme 2008-2009 totally consisting of
thirteen sheets is marked as per Ex P18. During evidnce of PW3
xerox copy of letter dated 22/06/2012 in two sheets of Executive
Officer, Taluk Panchayath, Shahapura addressed to the Chief
Engineer, Technical Audit Cell, Karnataka Lokayukta, Bengaluru

is marked is marked as per Ex P19, original letter dated
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22/06/2012 in two sheets of the Executive Officer, Taluk
Panchayath, Shahapura addressed to the Chief Engineer, Technical
Audit Cell, Karnataka Lokayukta, Bengaluru is marked as per Ex
P20, original letter dated 01/02/20 12 in a single sheet addressed
to the Chief Engineer, Technical Audit Cell, Karnataka Lokayukta,
Bengaluru by the Executive Officer, Taluk Panchayath, Shahapura
is marked as per Ex P21, original letter dated 16/03/2012 in a
single sheet addressed to the Chief Engineer, Technical Audit Cell,
Karnataka Lokayukta, Bengaluru by the Executive Officer, Taluk
Panchayath, Shahapura is marked as per Ex P22, orginal report
consisting of seventeen sheets of PW3 is marked as per Ex P23.
During cross examination of PW3 on behalf of DGO 2 attested copy
of charge transfer certificate dated 23/10/2008 in a single sheet of
DGO 2 is marked as per Ex DI, attested copy o letter dated
02/06/2008 in two sheets of the Managing Director of Rajiv

Gandhi Grameena Vasathi Nigama Niyamitha is marked as per Ex

D2.

13. During second oral statement of DGO 1 recorded on
28/11/2017 he has stated that he does not intend to get himself
examined as defence witness. He has not chosen to examine any
defence witness. During second oral statement of DGO 2 recorded
on 11/10/2017 he has stated that he would get himself examined
as defence witness. He has not chosen to examine any defence
witness. During second oral statement of DGO 3 recorded on
28/11/2017 he has stated that he would get himself examined as
defence witness. He has not chosen to examine a% defence
witness. He has filed his defence statement stating that,\ discharged

duties as Executive Officer, Taluk Panchayath, Shahapura from
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05/01/2009 to 11/05/2010 and that there is no role of Executive
Officer, Taluk Panchayath in implementing the scheme under
Indira Awas, Ambedkar and Ashraya. It is contended that list of
beneficiaries prepared by the Grama Panchayath has been
forwarded by the Taluk Panchayath with recommendation to Rajiv
Gandhi Vasathi Nigama Bengaluru through the Chief Executive
Officer and that the list of beneficiaries has been approved by Rajiv
Gandhi Vasathi Nigama Bengaluru and thereafter work order has
been issued by the Secretary and Panchayath Development Officer.
It is contended that the Secretary and Panchayath Development
Officer have to inspect the spot and afterwards to take measures to
release amount through cross cheque and that in that process
there is no role of Executive Officer of Taluk Panchayath. It is
contended that without bringing into the notice of Taluk
Panchayath Executive Officer cheques are issued. It is contended
that the Executive Officer, Taluk Panchayath used to supervise the
Grama Panchayath within the jurisdiction of Taluk Panchayath. It
is contended that during his tenure no complaints are placed
touching Bendebemballi Grama Panchayath and that report of

auditor is also not received.

14. DGO 2 got himself examined as DW1. During his evidence
attested copy of letter dated 07/01/2017 in a single sheet
addressed to Sri. M.N. Patil by the Public Information Officer
attached to Taluk Panchayath, Shahapura is marked as per Ex D3,
original letter dated 03/01/2017 in a single sheet addressed to Sri.
M.N. Patil by the Manager (Admnistration) and in-charge Assistant
Public Information Officer attached to Rajiv Gandhi Grameena

Vasathi Nigama Niyamatha is marked as per Ex D4, certified copy

A L
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of enclosure in a single sheet enclosed to Ex D4 is marked as per
Ex D5, certified copy of one more enclosure in a single sheet
showing details of funds released to Yadagiri Plistrict Shahapura
Taluk Bendebemballi Grama Panchayath during the finaincial year

2008-2009 is marked as per Ex D6. During cross examination of
DW1 xerox copy of statement of account in two sheets maintained
in State Bank of India, Khanapur Branch is marked as per Ex P24,

xerox copy of list é/ beneficiaries in a single sheet under Indira Awas
New House 2008 2009 is marked as per Ex P25, xerox copy of list
of beneficiaries in a single sheet under Indira Awas Hosamane

2008-2009 in a single sheet is marked as per Ex P26.

15. Incriminating circumstances which appeared against DGO 1
during evidence of PWs 1 to 4 are put to him by way of
questionnaire on 23/12 /2017. He has denied the incriminating
circumstances which appeared against him and contended that
rules are not violated and that amount is paid to the persons who
constructed houses and that beneficiary has not filed complaint.
Incriminating circumstances which appeared against DGO 3 in the
evidence of PWs 1 to 4 are put to him by way of questionnaire on
23/12/2017. He has denied the incriminating circumstances
which appeared against him and contended that after the
construction of houses amount is released stage by stage. On the
day scheduled for questionnaire DGO 2 had remained absent and
therefore incriminating circumstances are not put to him by way of
questionnaire on that day. Suffice to mention that since DGO 2
has given evidence by examining himself as DW1 there is no need

to put the incriminating circumstances by way of questionnaire.
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16. In the course of written argument filed by the Presenting
Officer on 17/01/2018 it is mainly contended that oral and
documentary evidence adduced by the disciplinary authority

establishes the charge.

17. In the course of written argument of DGO 1 filed on
02/03/2018 it is contended that answers elicited during cross
examination of witnesses examined on behalf of the disciplinary
authority establishes the innocence of DGO 1. Referring to relevant
portion of cross examination of PWs 1 to 4 and also referring to the
evidence of DW1 it is contended that charge against him is not
established. In the course of written arugment of DGO 2 filed on
03/02/2018 it is contended that the mandate of section 12 (4) of
The Karnataka Lokayukta Act, is not followed. Referring to Ex D1
and portion of cross examination of PW3 and also Exs D3 and D4
it is contended that during his tenure amount is released but
evidence on record does not incriminate him. Thus, it is sought to
contend that evidence adduced by disciplinary authority does not

establish the charge against him.

18. In the course of written argument of DGO 3 filed on
02/03/2018, referring to evidence on record it is contended that
charge against him is not established. Reliance is placed on the
decision in Government of Andhra Pradesh and others V/S A.
Venkata Raidu reported in (2007) 1 SCC (L & S) page 254 and the
decision in Vijay Singh V/S State of Uttar Pradesh and Others
reported in (2012) 5 SCC page 242.

19. Keeping in mind the articles of charge point which arises for

consideration is whether, DGO 1  during his tenure as Secretary,
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Bendebemballi Grama Panchayathi, Shahapura, Yadagiri District
during 2008 and 20 10, DGO 2 during his tenure as Executive
Officer, Taluk Panchayath, Shahapura, Yadagiri District frorﬁ
19/11/2007 to 23/10/2008, DGO 3 during his tenure as Executive
Officer, Taluk Panchayath, Shahapura, Yadagiri District from
05/01/2009 to 11/05/2010 misappropriated a sum of
Rs.60,20,792/- which was released to Bendebemballi Grama
Panchayath under Indira Awas scheme of the year 2008-2009 and
2009-2010 and also under Grameena Ashraya scheme of the year
2009-2010 and thereby DGOs 1 to 3 are guilty of misconduct
within the purview of Rule 3(1)(i) to (iii) of The Karnataka Civil
Services (Conduct) Rules, 19667

20. Evidence of the complainant who is examined as PW1 would
show that he lodged complaint. He has referred to Exs P1 to P17.
It is in his evidence that during the year 2010 DGO 1 was working
as Secretary of Bendebemballi Grama Panchayath. Fact that at the
relevant point of time DGO 1 was working as Secretary of
Bendebemballi Grama Panchayath is not in dispute. During
evidence the complainant has stated that he has not seen DGO 2
and that he does not know the tenure of DGOs 2 and 3. In the
presence of the said evidence of complainant liability of DGOs 2
and 3 cannot be fastened against DGOs 7 and 3 on the basis of
the evidence of the complainant. When subjected to Cross
examination on behalf of DGO 1 the complainant has denied the
suggestion made to him suggesting that amount is credited to the
beneficiaries. It is worthy to make mention at this juncture that in
the inquiry of this nature, since opportunity is given to DGO 1 to

establish that he is not guilty of the charge leveled against him and
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as such DGO 1 is under the obligation to establish that amount is
credited to the bank account of beneficiaries by way of crossed
cheques. Suggestion made to the complainant on behalf of DGO 1
during cross examination suggesting that houses are constructed
for all beneficiaries and equally amount is paid is denied by him.
DGO 1 is equally under obligation to establish that amount is
released to the beneficiaries and houses are constructed under the
above schemes. When subjected to cross examination on behalf of
DGO 2 the complainant states that he does not know the tenure of
DGO 2 as Executive Officer, Taluk Panchayath. He also states
during cross examination that he does not know that at the time of
release of a sum of Rs.1,25,100/-by way of grant to Bendebemballi
Grama Panchayath DGO 2 was working as Executive Officer,
Taluk Panchayath, Shahapura. He also states during cross
examination that the said grant was credited to the account of
Bendebemballi Grama Panchayath on 31/12/2008. Evidence of
DGO 2 that he was discharging duties as Executive Officer, Taluk
Panchayath, Shahapura from 09/11/2007 to 23/10/2008 is not
under challenge and therefore it is certain that the above grant
was not released during the tenure of DGO 2 and therefore he
cannot be held responsible for the alleged misappropriation of

funds.

21. PW2 H Mallikarjun was working as Executive Officer, Taluk
Panchayath, Shahapura during 2010-2011 as could be seen from
his evidence. It is in his evidence that on 06/12/2010 he along
with the Tahasildar and Assistant Executive Engineer attached to
Zilla Panchayath visisted the spot and during inspection he found

that houses are not in existence. This portion of his evidence has
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remained unchallenged and therefore that portion of his evidence
needs acceptance. Evidence of PW2 that in all there should have
been 246 built houses but during inspection those number of
houses were not noticed is also not under challenge and therefore
that portion of his evidence needs acceptance. His evidence that
houses were not found in seven villages is also not under challenge.
His evidence that cheques will be released in three stages is not
under challenge. Evidence of PW2 that the Secretary of
Panchayath and President of Panchayath joined hands and drawn
the amount in the name of beneficiaries directly and also through
self cheque has not been assailed during cross examination
conducted on behalf of DGO 1 and therefore that portion of his
evidence needs acceptance. The Secretary to whom PW2 has
referred is none other than DGO 1. It is in the evidence of PW2
that DGO 1 and the President of Bendebemballi Grama
pPanchayath have jointly drawn the amount which is reflected in the
statement at Ex P14 issued by State Bank of India, Khanapur UKP
Campus branch, Yadagiri. This portion of his evidence equally has
not been assailed during cross examination on behalf of DGO 1
and therefore the same needs acceptance which portion of his
evidence unerringly incriminates DGO 1. Ex P18 which is the
attested copy of list of beneficiaries under Grameena Ashraya
scheme 2008-2009 referred to by PW2 during his evidence is also
not under challenge. Ex P9 which is the xerox COpY of joint
enquiry report dated 30/03/2011 conducted jointly by PW2,
Executive Officer Taluk Panchayalll, Shahapura and Tahasildar,
Shahapura for which PW?2 has given reference during his evidence

needs to be looked into. Ex P9 has not been assailed during cross
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examination of PW2 on behalf of DGO1. It is found in sheet
number 2 of Ex P9 that without getting constructed houses and
without releasing funds to the beneficiaries stage by stage DGO 1
and the then President of Bendebemballi Grama Panchayath
misappropriated funds. Since there is no serious challenge
against Ex P9 from the side of DGO 1 the above observation
observed in Ex P9 establishes misapproporiation of funds by DGO
1 in collusion with the President of Bendebemballi Grama
Panchayath. Evidence of PW2 that at the time of
misappropriation of funds DGO 1 was the Secretary of
Bendabemballi Grama Panchayath has not been assiled during

cross examination of PW2.

22. When subjected to cross examination on behalf of DGO 2 it
is elicited through PW2 that PW2 does not know as to who was the
Executive Officer of Taluk Panchayath, Shahapura during 2008-
2009. He admits during cross examination on behalf of DGO 2
that list of seventy beneficiaries under Indira Awas scheme 2008-
2009 was approved on 21/09/2009 and first instalment of funds
was released to Bendebemballi Grama Panchayath on 31/12/2008
and further admits that expenditure of funds commenced from
19/01/2009 by the said Panchayath. This portion of his evidence
needs to be appreciated keeping in mind that the tenure of DGO 2
was from 09/11/2007 to 23/10/2008 and when such being the
position DGO 2 cannot be found fault with. PW?2 further admits
during cross examination that the Executive Officer was not
conferred upon with the powers of release of funds. When this
portion of his evidence is appreciated it is difficult to hold that DGO

2 had any occasion for misappropriation of funds.
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23. During cross examination of PW2 on behalf of DGO 3 he
states that he does not know that whether DGO 3 was working as
Executuive Officer of Raluk Panchayath Shahapura. Evidence of
DGO3 ( DW2) that he discharged duties as Executive Officer, Taluk
Pancahyath from 05/01/2009 to 11/05/2010 has remaind
unchallenged. When the portion of cross examinationtion of PW2
as referred to above is appreciated it cannot be held that DGO 3

had any role in misappropriciation of funds.

24. When subjected to Cross examination on behalf of DGO1
PW2 has stated that amount mentioned in the cheques issued to
the beneficiaries will be credited to the bank account of
beneficiaries and that beneficiaries can draw the amount. This
protion of his evidence ir1 Cross cxamination pre-supposes that
cheques will have to be crossed. Upon appreciation of entire cross
examination of PW2 conducted on behalf of DGO1 I find nothing
worthy to hold that DGO 1 has not misappropriated funds.

95. It is in the evidence of PW3 who conducted investigation
would show that he discharged duties as Accounts Superintendent
attached to Technical Audit Cell, Karnataka Lokayukta, Bengaluru
and that he conducted investigation touching Indira Awas scheme
and Ashraya scheme. He has referred to Ex P19 and his report at
Ex P23. Ex P21 which is the original letter dated 01/02/2012
addressed to the Chief Engineer, Technical Audit Cell , Karnataka
Lokayukta, Bengaluru by the Executive Officer, Taluk Panchayath,
Shahapura would show {hat casc in crime number 84/2011 is
registered against DGO 1 and the then President of Bendebemalli

Grama Panchayath alleging misapporiation of a sum of
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Rs.57,241,92/-. Though the allegation leveled in the FIR is the
subject matter during the concerned criminal trial fact remains at
this stage that the said case is registered on the basis of prima
facie materials. It is in the evidence of PW3 that amount was to be
released stage by stage but the said procedure was found not
followed. This portion of his evidence is not under challenge. His
evidence that photographs are not flashed and that e€xcess amount
was found paid and that without physical verification cheques are
released and that no records are maintained touching release of
cheques has not been seriously assailed during his cross
examination and therefore that portion of his evidence needs
acceptance which incrimates DGO1. It is in the evidence of PW3
that for every payment order signature of the President and
Secretary of Panchayath is mandatory and that the date and
number of cheque has to be mentioned on the bill which has to be
attested by the President and Secretary of the Panchayath and that
the said procedure was not found followed. This portion of his
evidence incriminates DGO 1 which is the act of misconduct within
the purview of Rule 3(1) (i) to (iii) of The Karnataka Civil Services
(Conduct) Rules, 1966. It is also in the evidence of PW3 that as
per the guide lines dated 02 /06/2008 at paragraph number 9 (c) of
Rajiv Gandhi Vasathi Yojane Niyamitha, Bengaluru, maintaining
photographs is necessary which was not found followed and that as
per the said Rule, physical verification is necessary which was not
found followed and that without obtaining permission cheques are
issued and numbers of cheques are not found entered in the
concerned counterfoil. This portion of his evidence has not been

seriously assailed during cross examination of PW3 conducted on
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behalf of DGO 1. His evidence that cash book was not maintained
and that cash book was not verified every month with the pass
books of bank and that vouchers and its connected records are also

not found maintained has not been seriously assailed during cross

examination on behalf of DGO 1. Suggestion made to PW3 on
behalf of DGO 1 during cross examination suggesting that amount
is released through the bank stage by stage has been denied by
pw3. In order to establish the said defence nothing worthy is
placed by DGO 1 to hold that amount is released stage by stage
through the bank. It is elicited during cross examination of PW3
on behaif of DGO 1 that since little amount is paid through open
cheque he found that the said act is against rules. I find
substantial force in the said answer elicited during his cross
examination. Suggestion made to him suggesting that DGO 1 has
not. committed any act of misconduct and further suggestion that
amount is paid as per law are denied by him. Suggestion made to
him during cross examination suggesting that on the basis of Ex P9
he has issued report at Ex P23 equally has been denied by him.
Evidence of PW3 when appreciated along with the relevant
incriminating portion of EX P23 against DGO 1 I find nothing to

disbelieve the evidence of PW1 in so far as DGO 1 is concerned.

26. During Cross examination of PW3 on behalf of DGO 2
suggestion is posed suggesting that nothing is mentioned in Ex
P20 alleging misconduct of DGO 2 though is denied by him perusal
of Ex P20 would show that no act of misconduct of DGO 2 is found
attributed against DGO 2. Suggestion made to him suggesting that
no specific allegation is alleged against DGO 2 in the FIR though is
denied perusal of Ex P17 which is the notarised copy of FIR would

x5
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not show any allegation leveled against DGO 2. It is brought out
on behalf of DGO 2 during cross examination of PW3 that list of
beneficiaries is approved on 21/03/2009 under Indira Awas
scheme of 2008-2009 and that in connection with the same a sum
of Rs.1,25,100 /- was found released. This portion of his answer
needs appreciation keeping in mind the tenure of DGO 2 who
discharged duties as Executive Officer Taluk Panchayath
Shahapura from 09/11 /2007 to 23/10/2008. Therefore, it is
certain that at the time of approval of list of beneficiaries and
release of a sum of Rs.1,25,100/- DGO 2 was not working as
Executive Officer, Taluk Panchayath Shahpura and therefore the

alleged misappropriation of funds cannot be attributed to him.

27. When subjected to cross examination on behalf of DGO 3 it is
elicited through PW3 that DGO 3 discharged duties as Executive
Officer, Taluk Panchayath, Shahapura from 09/11/2007 to
23/10/2008 and that DGO 3 was not conferred upon with the
powers of issue of cheque and that nothing was found that DGO 3
paid amount. This portion of evidence of PW3 would show that
DGO 3 is not responsible for the alleged misappropriation. Thus,
upon appreciation of the evidence as discussed above it stands

established that it is DGO 1 who has misappropriated funds but
not DGOs 2 and 3.

28. It is in the evidence of PW4 who was working as Assistant
Controller of Accounts, State Accounts department, Yadagiri that in
response to the letter dated 26/05/2011 of the Chief Executive
Officer, Yadagiri calling for report in respect of Rajiv Gandhi
Vasathi Yojane 2008-2009 and 2009-2010 he visited the office of
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the Secretary, Bendabemballi Grama Panchayathi on 07/07/2011
and on being asked about production of cash book, counterfoils of
cheques and also the register touching issue of cheques to the

beneficiaries the then Secretary has not produced the same. That

portion of his evidence has not been seriously assailed when
subjected to cross examination on behalf of DGO 1 and therefore it
needs to be inferred that DGO 1 had not maintained those records.
It is in his evidnce that the Secretary of the said Panchayath
produced EX P14 which is the attested copy of statement of
account maintained in State Bank of India, Khanapur, UKP
Campus branch, Yadagiri. It is in the evidence of PW4 that a sum
of Rs.12,000/-, a sum of Rs.15,000/- and a sum of Rs.13,000/-
was to be released respectively at the stage of foundation of house,
at the stage lintel level and on completion of house undcr Rajiv
Gandhi Vasathi Yojane and Indira Awas Yojane and that the said
mandate was not found followed. Suggestion made to him during
cross examination of behalf of DGO 1 suggesting that there was no
violation of rules has been denied and therefore the said mandate
as spoken to by PW4 needs acceptance. It is in the evidence of
PW4 that a sum of Rs.30,000/- under cheque number 457924
dated 19/02/2010, a sum of Rs.30,000/- under cheque number
457926 dated 19/02/2010 and a sum of Rs.30,000/- under
cheque number 457925 dated 19/02/2010 were released to the
beneficiary by name Devappa and that the said mode of list of
funds was found not in accordance with rules under the above
schemes. It is also in the evidence of PW4 that a sum of
Rs.15,000/- under cheque number 457912 dated 19/02/2010, a
sum of Rs.15,000/- under cheque number 355842 dated
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19/02/2010 and a sum of Rs.30,000/- under cheque number
581466 dated 19/02/2010 were found released in favour of one
more beneficiary by name Hanamantha . His evidence touching
release of cheques to Devappa has remained unchallenged during
cross examination on behalf of DGO 1 and therefore that portion of
his evidence needs acceptance which incriminates DGO 1. His
evidence touching release of cheques in favour of Hanamantha has
been attempted to be challenged during his cross examination on
behalf of DGO 1 suggesting that the person by name Hanamantha
is not in existence. The said suggestion has been d#ienied. His
evidence establishes release of cheuges to Hanamantha in violation
of rules by DGO 1 which incriminate DGO 1. His evidence does
not establish that DGOs 2 and 3 have misappropriated funds.

29. During evidence DGO 2 (DW1) has referred to Ex D3 which is
the attested copy of letter dated 07,/01 /2017 addressed to Sri.
M.N.Patil by the Public Information Officer attached to Taluk
Panchayath, Shahapura. It shows that DGO2 discharged duties as
Executive Officer, Taluk Panchayath, Shahapura from 09 /11/2007
to 23/10/2008. Ex D6 marked through him shows that during
the financial year 2008-2009 amount is released by Rajiv Gandhi
Rural Housing Corporation Limited from 12/06/2008 to
12/03/2009. During cross examination though he admits that
amount is released during his tenure i.e., during 2007-2008 the
same alone will not implicate him touching the misappropriation of
funds for the reason that evidence as referred to above does not
point out towards his alleged complicity. Nothiniworthy is brought

out during his cross examination to hold that he has

misappropriated funds.
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30. During evidence DGO 3(DW2) has stated that during his
tenure as BExecutive Officer, Shahapura Taluk Panchayath from
05/01/2009 to 11 /0572010 in all thirtysix Village Panchayaths
were within his jurisdiction and that Bendebemballi Grama
Panchayatha is one among them. It is in his evidence that at that
time DGO 1 was working as Secretary of Bendebemballi Grama
Panchayath. It is in his evidence that schemes sponsored under
eleventh finance scheme was within the jurisdiction of
Bendebemballi Grama Panchayath. It is his evidence that
conducting “Grama Sabhe” for chosing beneficiaries, release of
cheques were within the jurisdiction of the Secretary of the
concerned Panchayath and that without bringing into his notice

DGO 1 was issuing cheques.

31. DW2 has been subjected to cross examination by the
Presenting Officer and also on behalf of DGOs 1 and 2. When
subjected to cross examination by the Presenting Officer he has
stated that he does not know the details of works executed within
the limits of Bendebemballi Grama Panchayath and that he does
not know the particulars of amount spent. He further has stated
that he has not verified as to the particulars of cheques issued by
DGO 1 and also has not ascertained whether cheques issued by
DGO 1 are crossed cheques or Open cheques. During examination
in chief DW2 has specifically stated that he was conferred upon
with the powers of supervision of Village Panchayaths. When
subjected to cross examination by the Presenting Officer he states
that he was conferred upon with powers of verifying the records
touching expenditure once in three months. His evidence makes it

clear that he was duty bound to verify the financial transaction of
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Bendebemballi Grama Panchayath once in three months. When
subjected to cross examination by the Presenting Officer he further
states that he has not conducted audit of Bendebemballi Grama
Panchayath once in two months. This portion of his evidence
establishes dereliction of duty which is nothing but the act of
misconduct committed by him during his tenure. N othing worthy is
brought out by the Presenting Officer to establish that DGO 3 has
misappropriated funds. In the course of written statement of DGO
3 filed on 07/07/2014 he has stated that he is duty bound to
inspect the records once in three months. This portion of
admission establishes that he was duty bound to inspect records
once in three months. Though it is stated by him further in the
course of written statement filed on 07/07/2014 that no records
are placed before him and therefore he could not inspect the

records that portion of his statement is nothing but lame excuse.

32. In the decision reported in (2007) 1 SCC(L&S)254 relied
upon on behalf of DGO 3 law is laid down by the Hon’ble Supreme
Courtigﬁgrge should not be vague but must be specific. In the
case on hand specific charge is leveled and alleged against DGOs 1
to 3. What kind of act amounts to misconduct and nature of
punishment and competency for imposing punishment is the law
laid down in the decision reported in (2012) 5 SCC page 242 relied
upon on behalf of DGO 3. In the case on hand acts commited by

DGO 1 are the acts within the scope and ambit of misconduct.

33. Upon meticulous appreciation of evidence of PWs 1 to 4 and
also Exs P9 to P25 it stands established that during the tenure of
DGO 1 as Secretary, Bendebemballi Grama Panchayathi during
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2008 to 2010 DGO 1 in collusion with one Sri. Kasim Sab the
then President of Grama Panchayathi, Tumkura, Shahapura Taluk,
Yadagiri District and Smt. Saidamma the then Presidennt of

Bendebemballi Grama Panchayath misappropriated a sum of

Rs.60,20,792/- under Indira Awas scheme, Grameena Ashraya
scheme and Ambedkar scheme. Evidence on record does not
establish that DGO 2 has joined hands for misappropriation of the
above funds. Evidence on record though does not establish that
DGO 3 has joined hands for misappropriation of the above funds,
evidence on record establishes that DGO 3 has not bestowed efforts
for periodical inspection of records maintained by DGO 1 which
amounts to dereliction of duty on the part of DGO 1 which act

amounts to the act of misconduct. Being of this view, 1 proceed

with the following:
REPORT

(a) It stands proved that during the tenure of DGO 1 by name
Sharanabasappa Wwho discharged duties as Secretary,
Bendebemballi Grama Panchayathi, Shahapura, Yadagiri District
during 20038 and 2010 who is due for retirement on
superannuation on 31/03/2026 that during the tenure of DGO 1
he in collusion with Sri. Kasim Sab the then President of Grama
Panchayathi, Tumakura, Shahapura Taluk, Yadagiri District and in
collusion with Smt. Saidamma the then President of Bendebemballi
Grama Panchayath, Shahapura Taluk, Yadagiri  District
misappropriated a sum of Rs.60,20,792/- under Indira Awas
scheme, Grameena Ashraya scheme and Ambedkar scheme and

the liability of DGO 1 works out at 1/3 of the said amount and
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thereby is guilty of misconduct within the purview of Rule 3(1)() to
(iii) of The Karnataka Civil Services (Conduct) Rules, 1966.

(b)  Charge against DGO 2 by name C.N. Sulepetkar who
has written his name as C.N. Sulepethaker on the note sheet on
24/11/2016 who was working as Executive Officer, Taluk
Panchayath, Shahapura, Yadagiri District from 09 /11/2007 to
23/10/2008 who retired on Superannuation 31/08/2017 that
during his tenure as Executive Officer, Grama Panchayath,
Shahapura, Yadagiri District misappropriated a sum of
Rs.60,20,792/- under in the said Panchayath Indira Awas scheme,
Grameena Ashraya scheme and Ambedkar scheme and thereby is
guilty of misconduct within the purview of Rule 3(1)(i) to (iii) of The

Karnataka Civil Services (Conduct) Rules, 1966 is not proved.

(c) (i) Charge against DGO 3 by name Palla Narashima
Reddy who was working as Executive Officer, Taluk Panchayath,
Shahapura, Yadagiri District from 05/01/2009 to 11 /05/2010
who retired on superannuation 30/09/2014 that during his
tenure as Executive Officer, Grama Panchayath, Shahapura,
Yadagiri District misappropriated a sum of Rs.60,20,792/- under
in the said Panchayath Indira Awas scheme, Grameena Ashraya
scheme and Ambedkar scheme and thereby is guilty of misconduct
within the purview of Rule 3(1)(i) to (iii) of The Karnataka Civil

Services (Conduct) Rules, 1966 is not proved.

(ii) It is proved that during the tenure of DGO3as
Executive Office Taluk Panchayath, Shahapura, Yadagiri District
he failed to periodically supervise the accounts of Bendebemballi

Grama Panchayathi, Shahapura, Yadagiri District maintained by
$
\
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DGO 1 which omission amounts to dereliction of duty within the
scope and ambit of misconduct within the purview of Rule 3(1)(i) to

(iii) of The Karnataka Civil Services (Conduct) Rules, 1966.

Submit this report to the Hon’ble Upaloka_vukta—l, Karnataka
ina sealed cover forthwith along with connected records.

%
N\
N ¢
(V.GY BOPAIAH)
Additional Registrar, Enquiries-11,
Karnataka Lokayukta, Bengaluru.

ANNEXURE

List of witnesses examined on behalf of the Disciplinary Authority:-

PW1:- Sri. Mohammad Shirajuddin
PW2:- Sri. H. Mallikarjun
PW3:- Sri. H.R. Narayana Rao
PW4:- Sri. R. Krishnamurthy
List of witnesses examined on behalf DGOs:-
DW 1:- Sri. C.N. Sulepatkar (DGO2)
DW 2:- Sri. Palla Narashimha Reddy (DGO3)

List of documents marked on behalf of Disciplinary Authority:-

1.

2.

3.

Ex P1 Complaint dated nil in a plain single sheet
signed by complainant and Parvathareddy.

Ex P2 Original complaint dated 24/03/2011 in
FORM NO.1 in a single sheet

Ex P3 Original affidavit dated 24/03/2011 in
FORM NO.llin a single sheet.
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Ex P4

Ex P5

Ex P6

Ex

Ex

Ex

Ex

Ex

p7

P8

P9

P10

P11

P12
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Original application daled 09/08/2011 in
two sheets addressed to Additional
Registrar, Enquiries-6, Karnataka
Lokayukta, Bengaluru.

Xerox copy of application dated
23/11/2010 in a single sheet signed by P.B.
Patil and Paravathareddy Mali Patil
addressed to the Officer attached to
Lokayukta office, Yadagiri

Xerox copy of  application dated
23/11/2010 in a single sheet of P.B. Patil
addressed to the Deputy Commissioner,
Yadagiri

Xerox copy of application dated
23/11/2010 in a single sheet of P.B. Patil
addressed to the Chief Executive Officer,
Zilla Panchayath, Yadagiri

Xerox copy of application of P.B. Patil in a
single sheet addressed to the Deputy
Commissioner, Yadagiri

Xerox copy of joint enquiry report in two
sheets dated 30/03/2011 conducted by the
Executive  Officer, Taluk Panchayath,
Shahapura, Tahasildar Shahapura,
Assistant Executive Engineer, Panchayath
Raj Engineering Sub-division, Shahapura

Xerox copy of audit report dated
29/02/2008 of Assistant Controller, Local
Audit Circle, Kalaburagi totally consisting of
thirteen sheets

Xerox copy of audit report in two sheets
dated 31/07/2009 of the Assistant
Controller, Local Audit Circle, Kalaburagi

Xerox copy, of audit report totally consisting



i

13. Ex
14. Ex
15. Ex
16. Ex
17. EX
18. Ex
19. Ex
20. Ex

V¥

46

P13

P14

P15

P16

P17

P18

P19

P20
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of thirteen sheets dated 31/08/ 2010 of the
Assistant Controller, Local Audit Circle,
Kalaburagi

Xerox copy of audit report in a single
sheet dated 31/05/2011 of the Assistant
Controller, Local Audit Circle,
Kalaburagi

Attested copy of statement of account
maintained in State Bank of India,
Khanapur UPK Campus totally consisting
of forty six sheets

Xerox copy of audit report dated
08/07/2011 of the Assistant Controller,
Local Audit Circle, Kalaburagi in two sheets

Notarized copy of complaint in two sheets
dated 21-26/07/2011 addressed to the
Sub-Inspector  of Police attached to
Wadagera Police Station which is filed on
25/07/2011 before the Sub-Inspector of
Police attached to Wadagera Police Station

Notarized copy of FIR in two sheets dated
27/07/2011 of Wadagera Police Station,
Yadagiri District

Attested copy of list of beneficiaries ur
Grammena Ashraya scheme 2008-2009 tot
consisting of thirteen sheets

Xerox copy of letter dated 22/06/2012 in
sheets of Executive Officer, Taluk Panchay:
Shahapura addressed to the Chief Engin
Technical Audit Cell, Karnataka Lokayu
Bengaluru.

Original letter dated 22/06/2012 in two shx
of the Executive Officer, Taluk Panchay:
Shahapura addressed to the Chief Engin
Technical Audit Cell, Karnataka Lokayul

¥
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Bengaluru

21. Ex P21 Original letter dated 01/02/2012 in a sb
sheet addressed to the Chief Engineer, Techn
Audit Cell, Karnataka Lokayukta, Bengaluri
the Executive Officer, Taluk Panchay:
Shahapura

22. Ex P22 Original letter dated 16/03/2012 in a sii
sheet addressed to the Chief Engineer, Techn
Audit Cell, Karnataka Lokayukta, Bengalurt
the Executive Officer, Taluk Panchay:

Shahapura

23. Ex P23 Orginal report consisting of  seventeen
sheets of PW3

24. Ex P24 xerox copy of statement of account in two

sheets maintained in State Bank of India,
Khanapur Branch is marked as per Ex P24,

25. Ex P25 xerox copy of list o beneficiaries in a single
sheet under Indira Awas New House 2008-
2009 is marked as per Ex P25

26. Ex P26 Xerox copy of list of beneficiaries in a single
sheet under Indira Awas Hosamane 2008-
2009 in a single sheet is marked as per Ex
P26

List of documents marked on behalf of DGOs 1 to 3:-

1 Ex D1 Attested copy of charge transfer certificate
dated 23/10/2008 in a single sheet of
DGO 2.

2 Ex D2 Attested copy o letter dated 02/06/2008 in

two sheets of the Managing Director of Rajiv
Gandhi Grameena Vasathi Nigama Niyamitha.

3 Ex D3 Attested copy of letter dated 07/01/2017 in
a single sheet addressed to Sri. M.N. Patil
by the Public Information Officer attached
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Ex D4

Ex D5

Ex D6
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to Taluk Panchayath, Shahapura .

Original letter dated 03 /01/2017 in a
single sheet addressed to Sri. M.N. Patil by
the Manager (Admnistration) and in-charge
Assistant Public  Information  Officer
attached to Rajiv Gandhi Grameena Vasathi
Nigama Niyamatha.

Certified copy of enclosure in a single sheet
enclosed to Ex D4.

Certified copy of one more enclosure in a
single sheet showing details of funds
released to Yadagiri district. Shahapura
Taluk Bendebemballi Grama Panchayath

during the finaincial year 2008-2009.
%
N\

(V.G
Additional Registrar, Enquiries-11,
_ Karnataka Lokayukta, Bengaluru. ..






GOVERNMENT OF KARNATAKA

NO:LOK/INQ/14-A/19/2014/ARE-11 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001,
Date: 21/05/2018

RECOMMENDATION

Sub:- Departmental inquiry against

(1) Sri Sharanabasappa, Secretary, Bendebemballi
Grama Panchayath, Shahpur, Yadgir District;

(2) Sri C.N.Sulepetkar, the then Executive Officer,
Taluk Panchayath, Shahpur, Yadgir District; and

(3) Sri Palla Narasimhareddy, the then Executive
Officer, Taluk Panchayath, Shahpur, Yadgir District
~ Reg. '

Ref:- 1) Government Order No. mepE/332/mFos/2013,

Bengaluru dated 16/11/2013
2) Government Order No. mes 213 Q3 2013,

Bengaluru dated 26/12/2013

2) Nomination order No.LOK/INQ/14-A/19/2014,
Bengaluru dated 13/1/2014 of Upalokayukta-1,
State of Karnataka, Bengaluru

3) Inquiry Report dated 17/5/2018 of Additional
Registrar of Enquiries-11, Karnataka Lokayukta,
Bengaluru.

The Government by its Order dated 16/11/2013, initiated
the disciplinary proceedings against Sri Sharanabasappa, the then
Secretary, Bendebemballi Grama Panchayath, Shahpur Taluk,
Yadgir District (hereinafter referred to as Delinquent Government
Official-1, for short as ‘DGO-1°) and entrusted the Departmental
Inquiry to this Institution. Similarly, the Government by its Order
dated 26/12/2013 initiated disciplinary proceedings against (1) Sri
C.N. Sulepetkar, the then Executive Officer, Taluk Panchayath,
Shahpur Taluk, Yadgir District and (2) Sri Palla Narasimhareddy,

2%
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the theu Execulive Officer, Taluk Panchayath, Shahpur, Yadgir
District (hereinafter referred to as Delinquent Government Officials
2 and 3, for short DGO-2 and DGO-3 respectively), and entrusted

the departmental inquiry to this institution.

s This Institution by Nomination Order No.LOK/INQ/14-A/
19/2014, Bengaluru dated 13/1/2014 nominated Additional
Registrar of Enquiries-3, Karnataka Lokayukta, Bengaluru, as the
Inquiry Officer to frame charges and to conduct Departmental
Inquiry against DGOs 1 to 3 for the alleged charge of misconduct,
said to have been committed by them. Subsequently by Order
No.LOK/INQ/14-A/2014, Bengaluru dated 14/3/2014, the
Additional Registrar of Enquiries-11 was re-nominated as Inquiry

Officer to conduct Departmental inquiry against DGOs 1 to 3.

S The DGO-1 Sri Sharanabasappa, the then Secretary,
Bendebemballi Grama Panchayath, Shahpur Taluk; DGO-2 Sri
C.N.Sulepetkar, the then Executive Officer, Taluk Panchayath,
Shahpur Taluk; and DGO-3 Sri Palla Narasimhareddy, the then
Executive Officer, Taluk Panchayath, Shahpur Taluk were tried for
the following charges:-

“rcTpdrems e Rl B

3¢ BOWRS, HODN ReDEWdF, Bordiony, M Towcs,
ITTRT  TORH, WRWNO 3G, AR, 33 MOBDY Jurg [y,
3rcdy;

1) ooRies® ool =3 BRemR OB, WoRHRD B/RT I AT00E
02/06/20088 b33 11/05/20068 [ercseued 3oR (9) (v) IS
FODPINOR B0 B3T3 IPToBOZ BOITTY T VRN
TR BRWATHIT.
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ZImood FTODE T3 S%.7,500-00
ARl SNTODT To 02.10,000-00
RS TNFTODT IO ©.10,000-00
TN VRHF RNTOPARTR ToXE, ATRAVATY 8%.7,500-00
283 8.35,000-00

2) TwoTHRST, BT 11-05-20068 PR TS BoBE: A(5)
(3) 8 YPC FoDHPINTR BF BT FHHBY I JARFT
woim ®oZB FoNACHeH TN GEE IR GROIRUT AT
A8§oBeD QORTLIT.

3) doRt (5) YRBORE(3)DY ToobHEIR e W BHHTY XFO
PORIPRNCID 2.359534 TROHL VeRT AR @osm.*sael mq,zm%so&c,
oDOETD [oNDTBED, DY J[rE WOl IJOI  WeNaTie,
©mg MICIN  ROIRUII, GYICue, P38 Jodeod enedes
Tone RBeuen derw 0 DwpeNoles DOVTRY,
DUBTRERRTIT.

4) YoB% (5) wwHEoRs (4)0Q B BN [T FLS TDIGH
ODRAES TBOTBeD.

5) soR¥ (6)8Y SnrARBch To 2.1 (#)3Q 9aTod BRN-240
(85 Powo® Fo)BY J[ORERY, FIF TIn@en, WO 2.1(A)TY
ptas) (mgsmd SRes-240 TY IRFLIReH TR WO 2.1(33)8Y
mots TFbGFY SusR ARk, SERN WROR0E 33
3ony 53¢ 0eNBRYR TR deLFRYR, SOr8R0R ST HIIRARI

TR HeLFRY, [S 2onwd F¢ HovLew. (Reconciliation)

6) WooWRSTH, JVORH TOLROWS0N TONFITEDT  BHPIVOOIN
QoiR BTN BICE F3odeom 37000300 WY Ty wom XO
DR TBLOWAT/SIIIRY RSN, IIB SRR VT ITIB
BHRo3 SecRdegued.

7) TDeredd @RFT ToWI 1958T 69532%@:5 57803 “All vouchers

and acquittances are important documents and shall

be filed and preserved carefully in the office concerned,
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when they are not sent elsewhere for audit in
accordance with the rules” 89 =3t Zowopar L.uorwy
BFEOCHY ATVFBZeB A0TH VAT, TR

8) TOOFLE WOwWRChITR (MRE JowmedIT  wohIedh w3
SFIIRD) Dodborivh, 20068 $mRed (6)3 dobwh 4389 “K3cdeomd
TRR3OD esdcsmé e TowRONT'R wWTHE  Hedn wzssi DB
RORFTEFOD Mo GOITT), | [dSeeomd WO weww B
TRISMN VBT #T Fosk, I DFOTIRY, VHARABYT) T ¥T3,
O DI BOHFRLE FREIOVIYR” D0 SVADHIT.

9) RoHTH 470Q “IoIR0AT PR Tere ToWOPTL PCBTTRGR,
FOONFTIDF O3 waeg ﬁéﬁd)ﬁ DIy gcabmel ©ONETORWITROWS, TRRPTT
RRTTONT DOTH B DWW FOW R FRWHTNE Q0w
ROLFRIR DFROIREC KeomwN WHIOR XYRBED), oFIH geso®
VY TRWFTINE Q0T HRTVISRE  IHTwed Bk BREIZR”
DOTD SYATHIT.

10) RoH=> 488 “@onese)s Dne TRIR WoWORPATOI, zbqg,riféabd
T TTIMRN TPOPFREF T3 OGE Yonesorm oS8T TRHImN
WBHNAGR,  ATTREAYILR), ROHFRdT TR OPI T
BREIZT)” Q0T 3VATHIT.

11) 90800 mex® 2008-09, &3oh cdeezss 2008-09 =3y BoQT
BT 2009-10 (QOQT® WIRI-89, WORETI-16, VORTd GIX®
VOHORIH-30) wid) TRTOL 65,38,800/- FTooweTEN RN
O3RNTH, Wowoy Ty s5edneR wHOIRARY,

12) 2009-108¢ OS mReED GIoh (TR0 TER R[N
Aih)  Seendchrchg  wodholRm  Poeypdned  whEobhs
RFRTR 2,08 DRToH ARG BeIRY Ry, IO,

13) sPTT e TR0 [0.301951517258 Howoy [egod 8e°
§0.860755, 860954, 860957, 860959 533_39 860958 ag@ Q0T
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20/03/20098 285 neRN, B3ckeod s 12,500/- SRITORNRTINY,
& BTN, o3RT BHOR DeRTLID Dow e BY.

14) ¥ dheSg, SHOR 90,000 Bemeon HFY ¥ TrashodTHOR
60,000/— SRTROL JED &e@d%, TRMWPINLR IND TR mg%os
éas% <t} derTLEED.

15) Qooos  13/01/201180% &3y 23/03/2011 ZSow zSod’aSou%
MFHTOWRONE  TRAPOT DB, TJWTY, GWN, SeIEN,
TRFT DI IS MoFH T0dUI Indmen  SodciRd OY
FRDPMER IR,  NPBeOROYBOD, DI o
FRBPINGR Y NP SRR, B DICH DRAT, IHY
Bro 9OR WO PR SNHROY TR WEnsy PR, N,

16) FODPIALR JOIRNTHDHRS ToZ ToITeN WDHDWR  D@NRE
BRAD, DINY D[R TRRW, Beo DOvHTodeeR BRZRCRTZD.

17) 23R 0.22/6/2012000h TOhFATIDE  $HHO, FuRE
TowRokne, IBTOTRT AN, BOWR0Z e, NP
FODFIIFOIPNTY SRR TFs, FORDMPINYR BoFTnd Jro WRRE
SRAT Wi Tene DHIAY RSRUINTRY, INFRA/Idrhiecn Wi
msamsﬁvmd BORDHR)AY Tone FTODHPINYR DD PRS2 zoﬁ:\
RS OWZOOR, AR LAV,

18) oeeRan 0GeNTY L0GeDABOZ MoFh WO BHeOHY
LBORYRY, ABFEXE DODTTRY, LYo eRched.

19) AP FoRPANYR T BT RO TeO[Ry, ToB TN
TH SN wwfuae‘a?% FORPIRYR BT TNBEE 85° Hewd TEOTR,
DV [Ickeowd TOITR, Wy TOedeOIR TR ITrEdw
X5, Xeow CRT0R 60,20,792/-n¥=y, wothTcdeen

asmaraoadsgca.
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BERWP0 A, DS /PSR N3 ReHTRTONGY, oo ved
BewDoZ BRED TR, WohTdeen  BRABDOR IRy, eI
TRONCHY Homerr TWRRES Tone IV, AFobRy, TWOXS I
qFord  Jo3TOR  nERYW DAY  IBmdeom  WHRFRS/
DITBERONOT Ry, IWorey NRoes Jeme dodhINY (FBI) 1966,
Qe 3(1) (1) dor (iii) SREHY NWINT WRFEI IBNQED Iy
IoOr e TOROE Xewe AODHR  (RINCFITD, JWEOP Iy &wem)
19578 ok  8(iv)do2  Gm.  60,20,792/— Fro  TRIHo
HERLRHTTNTHGD o3 Qady, Hoed dxaemé.racﬁﬁoﬂ:ﬁod SEeRN.

BRCTRIRCTRE mg -2

& 208 DSB/ITT, HODT WADFATRFBT  LOWO, TORD
TOwROWS, ITTAT TORH, IRWNO 23S, R, I, WORHY
QOFgﬁdabd 3202 dIeos 09/11/2007 908 23-10-20083=3R 63?56
ATF&ITN. 2008-093¢ O YoRTY &eT ITS cdremBohRONO
XTFOROT MR TWowwondn  RARRT  ®eod,  FowoRaRosd,
TR ROD [T AneH, Bonweth VRS [RNFERLeHOT BLITAR
RT® géosboz:b gdmascsg Y W wOW TO QTR JLTAT/
SENIRY mASNYRY, IwEN Serued oEme IHIB  BrHmod
é.rae@%:ae{)zﬁeﬂndogd. 8T8 e | 0t Iwwe REPLRV O
pi-he] PRWONPNTTR T3 RO BRemsd ¥R SHowATT smmﬁl
wtle Qugesd LoTcineny YEERY INRIAWT KL Qe e
B}BTR B3 aos:mawnmd Yo B Bewiod Mzerd stewab&
whbTcieen TR D, T, WOBDHY oReror mFEeedEE
Tone B3IrE; APDR, WOXB DI Xeerd FICOR MBI

OeSadhY NBREROBD WDRFRI/DTIrNoNoT [, TR

Tonoed Bese AoHIR (FRB) 1966, dedhsd 3(1) (i) ook (iii)
BRADY NTTRT  DRFREI aﬁnaﬁaa Py FDerws Tendes Heww

oD ([NeFeoe, AWFOP Ty eYBR) 19578 oI 8(iv)god
SR. 60,20,792/- T2 T/ RERLRTTNTHELD W03 zme e
z:iraea.rec's’.a-:ea:ﬂ%oﬁ:ﬁaﬁz RRBSINT.
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Boesnioess D — 3

& TYRCROBBR, LODN TORFATRFTT WPTD, VLD Toon,
BT OB, OIRTNO NG I JRSCACTIR, AW, I
mvﬁoﬁag EOQ)??Aﬂwﬁa& 3ncd2, & 05/01/2009 d0m 11/05/2010
SR3R 83, ARFLen. 2008-09 =B 2009-103¢ WOT WoRT
GTRRE, ©oweRD® I MmNe $Poh TS BeexSchrobh
BRECNOT Y JI@eNSR  AWNECRT staé; ToWoR2WoS,
Toen® TROD RBS AN, WoNHERD YRNT FNFRERWOH0T BLoToas
TRET JIC3ROW FHRATRY TFY T WO Y QR TEITAZ/
SENIRY OSRYR, IR [erNen P ITxE wrbmed
SpeRdegRemNdZn.  oWS DR HHHNROSNI  XHED
WRTONFNTTR B3 XWO ABRLEING R FOWRTIT as'asssaﬁl ezde
e0z3edd vmodaeny BRBAL BRRERIE KIRWO DX, Hed VIR
%3 aos:mmﬁmé MWPO NS RVEWROZ  XFTFD &seds&:d
woomcdeer BRIROR A, TIr TONCHY ToRerr IR
Tone I JHODE, TWOXE I PO TICOR  0uBIYT
0eeoHY TRBEROW IR/ WRFIFROWOT  [IFR, ITFET

onoes Besm JodhadR (FBI) 1966, Jo1T> 3(1) (i) dow (iil)
SRODY WFTRT WHNFRE IBNYED DI ITeFT Tondey Besw
QoD ([NeFESs, Do I BEYID) 19578 dodh §(iv)ded
dR. 60,20,792/- T TREITY HTURDCANDGO ©woF AR, hed
BRTRERIBODY, SREFRNG.”

4. The Inquiry Officer (Additional Registrar of Enquiries-11) on
proper appreciation of oral and documentary evidence has held
that;

(@) It stands proved that during the tenure of DGO 1 by
name Sharanabasappa, who discharged duties as
Secretary, Bendebemballi Grama Panchayathi,
Shahapura, Yadagiri District during 2008 and 2010 who

is due for retirement on superannuation on 31/03/2026
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that during the tenure of DGO 1 he in collusion with Sri
Kasim Sab the then President of Grama Panchayathi,
Tumakura, Shahapura Taluk, Yadagiri District and in
collusion with Smt. Saidamma the then President of
Bendebemballi Grama Panchayath, Shahapura Taluk,
Yadagiri  District misappropriated a sum  of
Rs.60,20,792/- under Indira Awas Scheme, Grameena
Ashraya Scheme and Ambedkar Scheme and the liability
of DGO 1 works out at 1/3 of the said amount and
thereby is guilty of misconduct within the purview of Rule
3(1)(i) to (iii) of the Karnataka Civil Services (Conduct)
Rules, 1966.

(b) Charge against DGO 2 by name C.N. Sulepetkar who has
written his name as C.N. Sulepethaker on the note sheet
on 24/11/2016 who was working as Executive Officer,
Taluk Panchayath, Shahapura, Yadagiri District from
09/11/2007 to 23/10/2008 who retired on
superannuation on 31/08/2017 that during his tenure as
Executive Officer, Grama Panchayath, Shahapura,
Yadagiri  District misappropriated a sum  of
Rs.60,20,792/- under in the said Panchayath Indira
Awas Scheme, Grameena Ashraya Scheme and Ambedkar
Scheme and thereby is guilty of misconduct within the
purview of Rule 3(1) (i) to (iiij of the Karnataka Civil

Services (Conduct) Rules, 1966 is not proved.

(c) (i Charge against DGO 3 by name Palla Narasimha
Reddy, who was working as Executive Officer, Taluk
Panchayath, Shahapura, Yadagiri District 05/01/2009 to
11/05/2010 who retired on superannuation 30/09/2014
that during his tenure as Executive Officer, Grama
Panchayath, Shahapura, Yadagiri District
misappropriated a sum of Rs.60,20,792/- under in the
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said Panchayath Indira Awas Scheme, Grameena Ashraya
Scheme and Ambedkar Scheme and thereby is guilty of
misconduct within the purview of Rule 3(1)(i) to (iii) of the
Karnataka Civil Services (Conduct) Rules, 1966 is not

proved.

(i) It is proved that during the tenure of DGO-3 as
Executive Officer, Taluk Panchayath, Shahapura,
Yadagiri District, he failed to periodically supervise the
accounts of Bendebemballi Grama Panchayathi,
Shahapura, Yadagiri District maintained by DGO-1 which
omissipn amounts to dereliction of duty within the scope
and ambit of misconduct within the purview of Rule 3(1)(i)
to (iil) of the Karnataka Civil Services (Conduct) Rules,
1966.”

Sp On re-consideration of inquiry report, I do not find any
reason to interfere with the findings recorded by the Inquiry
Officer. It is hereby recommended to the Government to accept the

report of Inquiry Officer.

6. The Inquiry Officer has recorded a finding in relation to
Charge No.1 thét DGO-1 Sri Sharanabasappa, the then Secretary
of Bendebemballi Grama Panchayath, Shahpur Taluk, Yadagir
District has misappropriated a sum of Rs.60,20,792/- and he is
responsible for 1/3td of the above said amount i.e., to the extent of

Rs.20,06,930/-.

A The Inquiry officer has held that the Disciplinary Authority
has not proved the charge against DGO-2 Sri C.N.Sulepetkar, the
then Executive Officer, Taluk Panchayath, Shahpur Taluk, Yadagir

District;
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8. The Inquiry Officer has held that the Disciplinary Authority
has not proved the charge of misappropriation of a sum of
Rs.60,20,792/- against DGO-3 Sri Palla Narasimha Reddy, the
then Executive Officer Taluk Panchayath, Shahpur Taluk, Yadgir
District. The Inquiry Officer has held that the DGO-3 Sri Palla

Narasimha Reddy, is guilty of dereliction of duty.

9. As per the First Oral Statements submitted by DGOs 1 to 3;

(1) DGO-1 Sri Sharanabasappa is due to retire from
service on 31/3/2026;

(i) DGO-2 Sri C.N.Sulepetkar has retired from service on
31/8/2017 (during the pendency of inquiry);

(iiij DGO-3 Sri Palla Narasimha Reddy, retired from service
on 30/9/2014 (during the pendency of inquiry);

10. Having regard to the nature of charge proved against DGO-1
Sri Sharanabaslappa, it is hereby recommended to the Government
for imposing penalty of recovering a sum of Rs.20,06,930/-
(financial loss caused by him) from the salary and other allowances
payable to DGO-1 Sri Sharanabasappa, the then Secretary,
Bendebemballi Grama Panchayath, Shahpur Taluk, Yadagir
District. If it is not sufficient to recover from the salary and
allowances, the remaining amount shall be recovered from the

pensionary benefits payable to DGO-1 Sri Sharanabasappa.

11. As regards DGO-2 Sri C.N.Sulepetkar, it is hereby
recommended to the Government to exonerate the DGO-2 Sri
C.N.Sulepetkar, the then Executive Officer, Taluk Panchayath,
Shahpur Taluk, Yadagir District of the aforesaid charges against

him.
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12. As regards DGO-3 Sri Palla Narasimha Reddy, it is hereby
recommended to exonerate the DGO-3 Sri Palla Narasimha Reddy
in relation to the charge of misappropriation of amount of
Rs.60,20,792/ . The DGO-3 Sri Palla Narasimha Reddy is held
guilty of dereliction of duty. Therefore, it is hereby recommended to
the Government for imposing penalty of withholding 5% of pension
payable to DGO-3 Sri Palla Narasimha Reddy, the then Executive
Officer, Taluk Panchayath, Shahapur, for a period of 5 years.

13. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

N @Q\M\fﬁd\

(JUSTICE N. ANANDA)
Upalokayukta-1,
State of Karnataka,
Bengaluru
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